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            S U P R E M E   C O U R T   O F   I N D I A
                         RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (Civil) No(s).17879/2012

(From the judgement and order  dated 24/05/2012 in CWP No.5153/2012  of  the
HIGH COURT OF PUNJAB & HARYANA AT CHANDIGARH)

RAJAN MITTAL & ORS.                               Petitioner(s)

                 VERSUS

JATINDER SINGH & ORS.                             Respondent(s)

(With prayer for interim relief and office report )

Date: 11/11/2013  This Petition was called on for hearing today.

CORAM :
        HON’BLE MR. JUSTICE H.L. DATTU
        HON’BLE MR. JUSTICE V. GOPALA GOWDA

For Petitioner(s)       Mr.P.S.Patwalia, Sr.Adv.
                     Mr. Arvind Kumar Gupta,Adv.

For Respondent(s)       Mr.Sanjay Bansal, Adv.
                     For Mr. G.K. Bansal,Adv.

                     Mr. Jagjit Singh Chhabra ,Adv
                  Mr.Ashutosh K.Singh, Adv.

           UPON hearing counsel the Court made the following
                               O R D E R

      The petitioners being aggrieved by the interim order  passed  by  the
High Court of Punjab and Haryana at Chandigarh in C.W.P. No. 5153 of  2012,
dated 24.05.2012, are before us by way of this Special Leave Petition.

      This Court, by its order dated 31.05.2012, while  issuing  notice  to
the respondents-herein, had granted an interim stay of the impugned interim
order. The said interim stay is still in operation.
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      The impugned interim order was passed by the High Court in a  pending
Writ Petition No. 5153 of 2012 and we are informed by the  learned  counsel
appearing for the parties that the Writ Petition is  still  pending  before
the High Court for hearing on merits.

      In view of the above, without expressing any opinion on the merits or
demerits of the case, we dispose of this  Special  Leave  Petition  with  a
request to the High Court to dispose of the Writ Petition pending before it
as expeditiously as possible after affording opportunity of hearing to  the
parties concerned.  We make it clear that the interim order granted  by  us
will enure to the benefit of the petitioners till the disposal of the  Writ
Petition by the High Court.

      All contentions of both the parties are left open.
      Ordered accordingly.



      (G.V.Ramana)                             (Vinod Kulvi)
     Court Master                              Asstt.Registrar


